
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

M.A. No. 55 OF 2022

IN

OA No. 342 OF 2022

IN THE MATTER OF:

SANJAY SINGH …Petitioner

Versus

STATE OF UP & ORS. …Opposite Party

ADDDITIONAL REPORT OF THE MEERUT MUNICIPAL
CORPORATION

Most respectfully showeth:

1. That the present matter is pending before this Hon’ble Tribunal

and is next listed on 27.09.2023.

2. That it is most respectfully submitted before this Hon’ble

Tribunal that vide letter No. 476/A.Li.-Addl. Mun. Comm/2023

dated 05.08.2023 addressed to the I/c Horticulture- Meerut

Nagar Nigam by the Additional Municipal Commissioner-

Meerut, on the instructions of the Municipal Commissioner, the

‘Dhalaav Ghar’ was directed to be converted to nursery. The

true copy of the letter No. 476/A.Li.-Addl. Mun. Comm/2023
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dated 05.08.2023 is annexed herewith and marked as

ANNEXURE A-1.

3. That vide letter No. 526/Swa.Vi- Na.Ni.Me/2023 dated

10.08.2023, it was informed by the I/c Horticulture to the

Additional Municipal Commissioner and the Municipal

Commissioner, Meerut that the ‘Dhalaav Ghar’ has been

converted into nursery. The true copy of the letter No.

526/Swa.Vi- Na.Ni.Me/2023 dated 10.08.2023 is annexed

herewith and marked as ANNEXURE A-2.

4. That the report is humbly submitted before this Hon’ble

Tribunal for necessary directions in this behalf.

Municipal Commissioner, Meerut

Through Counsel

(VIBHAV MISHRA)
Advocate-on-Record

Ch No.: 221, C.K. Daphtary Lawyers’ Chamber,
Supreme Court of India, New Delhi-110001

(M):9473565666
(E): vibhavmishra@outlook.in
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